Central Administrative Tribunal
Principal Bench

OA 889/2003
with

OA 3366/2002

MA 323/2003

New Delhi. this the 3ist day of July. 2003

Hon’ble Sh. V.K.Majotra. Member (A)
Hon’ble Sh. Kuldip Singh, Member (J)

OA 8838/2003

1. Anirudh Singh
S/o late Sh. S.P.Singh
B-3/304. Aravali Apartments
Sector 34, Noirda. UP.

2. Pawan Kumar
S/o0 Sh. Krishgt Murari
W-46. Govin .ﬁﬁ\i. Babarpur

Shahdara. Déi;l - 32,

[63)

Panka.j Guotq,
S/0 Sh. Saty

3 akash Gyl - la
R/o Indira MJ!

lir
Hr, Meeruf UpkP.
4, Vivek Kr. Gﬂai

S/o Late Sh:: 4% tvya Prak#é 1 Goel

L-Block, Shﬂlf?i Nagar.
Meerut. UP.

5. Amit Singh
S/o Late Sh - {1 Singh
394, Kamla H%L?u Nagar
Ghaziabad, Ui,

6. Dewan Sinah RMwat
S/o0 late Sh. |.S.Rawat
Y, 13. Kamla Nehru Nagar
4 Ghaziabad. UP.

7. Raiender Singh Rawat
S/o0 late Sh. K.S.Rawat
B~89., Gali No.02. Vinod Nagar West
Delhi - 92.

.Applicants
(By Advocate: Shri Atul Jha)

Vs.
1. Secretary (Revenue)
Ministry of Finance & Company Affairs
North Block. New_De1h1 - 110 001.

2. Chairman ~.
Central Board of Excise & Customs
Department of Revenue
Ministrvy of Finance & Company Affairs
North Block. New Delhi - 110 001.

.Respondents

(By Advocate: Shri H.K. Gangwani)
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3366/20

Kapil Di -

S/0 Sh. '...81HQh

R/0 29/§1{! Central ;ise Colony

Manaal I *v ey Nagar leerut.

Parag Jn{

S/o Sh. B. u Jain

R/o 349, Kdm]a Nehr.. {agar

Ghaziabad

Brijesh Kumar

S§/0 Sh. V.P.Kardam

I-595., Govindpuram

Ghaziabad.

Sanijeev Kumar Chadha
S/0 late Sh. S.L.Chadha
R/o T-51, Pallavpuram
Phase II. Meerut.

Aijay Kumar Agarwal
S/0 late Sh. H.O.P, Adgarwal

R/o 1047/3, Shastri Nagar. Meerut.

Nitin Gupta
S/0 Sh. H.K.Gupta

R/o0 199, Devi Nagar. S.K.Road. Meerut.
Sunil Mittal

S/o0 Sh. R.P.Gupta

R/o 481, New Hanhuman Puri

S.K. Road. Meerut.

Ashish Mahendra
S/0 Sh. S.K.Mahendra

R/0 347/8. Subhash Nagar. Meerut.

Raiesh Garg
S/0 Sh. K.S.Garg

R/o0 344, Ajanta Colony
Garh Rodd, Meerut.

Vishal Sharma
§/0 Sh. Vijay Sharma
835, Kamla Nehru Nagar., Ghaziabad.

Jaibir §foh
S/o Sh. fr foal S1nqr
R/o 812¢llkamla Nehr| Nagar
Ghaz1ab§p1 .
T.MatheN:
S§/0 Sh. L-Jaooachaq
R/o 937 _ﬂwm1a Nehru Nagar
Ghaziab&tl
Rajeev Fzﬂf
S/o Sh. ?_g;.
927, Ka% 0 Ghazibad.
“ r:‘ I
V1ren&“ {umar Verf
S/o0 Sh. ”18 Verma




..3_
R/o 813. Kamla Nehru Nagar
Ghaziabad.

~...Applicants

(By Advocate: Mrs. Rani Chhabra.
shri D.R. Gupta. in MA-323/2002)

Vs.

1. Govt. of India
Ministry of Finance
through its Secretary
Department of Revenue
Central Board of Excise & Customs
North Block. New Delhi.

2. The Chairman
Central Bogrd of Excise & Customs
North Blqggk. New Delhi.

S ) , o
3. The Chiefjljummissioné}

Customs i?#@Excise "
17-C. Vid|lH[i sabha Mkfaq
Lucknow.
4. The Comm'ﬁfloner
Customs Bi1f] Excise
Sarvodavi‘f%qar. Kan|.if.
5. The Chief jymmissionér
Customs [ ltcise
Meerut Zi.it  Meerut.
.. .Respondents
(By Advocat shri H.K. angwani)

ORD : R (ORAL)
4

Hon’ble shri Kuldip Siffi. Member (J)

OA-3366/2002

counter affidavit has not been filed in this OA.
tearned counsel for respondents stated that as the
relief has been granted. this OA has to be disposed

of.  Mrs. Rani Chhabra. learned counsel has also no

objection to the disposal of this OA.

MA-323/2002 filed by Shri D.R.  Gupta, Advocate
seeking impieadment ih the OA as he wanted to ' oppose

the relief prayed for by the applicant. Since relief
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has been qkanted‘ H: the respondents at their own
level. tli|]# MA had. become ‘infructuous. Learned
counsel aﬁbmits th:'  he has already ’fiTed an
OA—1331/2(@_ cha11eﬂf na the order passed by the

respondetrii i As sucli: MA as having become infructuous

/e relief has been granted by

deoartmeﬁﬁf}’so notLgﬁq survives now. OA 1is also

disposed of.
OA-889/2003

In view of fact that final Rules have been
notified. this OA stands disposed of. Applicants

shall have 1liberty to challenge the same. if so

Jinepts —

(Kldipo S{ngh)’ AR (V.K. Majotra)
Member (J) : - Member (A)

advised in accordance with law.

CccC.
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